<I TEM NO. 71 SECTI ON XV

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR B. SUDHEENDRA KUNMAR

Petition(s) for Special Leave to Appeal (Civil) No(s).15630/2005

SARDAR KHAN & ORS. Petitioner(s)

VERSUS

SYED NAJMJL HASAN (SETH) & ORS. Respondent ( s)

(Wth appln(s) for exenption fromfiling O T. and prayer for interimrelief and office report

))

Date: 27/07/2006 This Petition was called on for hearing today.

For Petitioner(s)

M. C K. Sasi, Adv.

For Respondent (s)

For R Nos. 2-3 Ms. Pratibha Jain, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

The petitioner shall take fresh steps to conplete service of not
ice on the unserved

respondent nos. 6 to 8. Dasti, in addition, is pernmtted as prayed for. Affidavit w th proof
of service shal

be filed within four weeks.

Four weeks’ tinme has been granted, as prayed for, to file rejoin
der to the counter

al ready fil ed.



Li st again on 28. 8. 2006.

( B. SUDHEENDRA KUM
AR)

REG STRAR

ns



